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Present: C.B. Gogoi, 

Sessions Judge, Sontipur, Tezpur 

Misc.(Crl) Case No. 389/2021 

O R D E R 

 

27-10-2021 

This is an application u/s 438 Cr.P.C. filed by Accused/Petitioners Md. 

Nasirul Abedin, Md. Abdul Sattar and Musstt. Nurjahan Begum seeking pre-

arrest bail in connection with Dhekiajuli P.S. Case No. 583/2021 u/s 

498(A)/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

carefully gone through the contents of the case diary received today. 

The learned PP objected the bail prayer contending that there are 

sufficient materials against the accused persons showing their complicity 

with the offence alleged. 

On the other hand, learned counsel appearing for the accused 

submitted that there is no such specific allegation demanding dowry. There 

is allegation of torture in a clandestine manner. There is sweeping allegation 

against all the family members of subjecting her physical torture. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of case diary, it transpires that the informant was thrown out 

from the house of her in-laws while she was carrying pregnancy and was 

forced to work outside by conspiracy and did not allow her to live with her 

husband. 

The case diary clearly reveals that all the three members subjected 

torture on the informant both physical and mental forcing her to leave the 

house of her in-laws and gave birth of her child in the house of her parents. 

Case diary also reveals that accused persons are not co-operating with the 

investigation of the case. 

Therefore, given the nature of evidence emerged in the case diary, 

the this court do not consider it a fit case to extend the benefit of pre arrest 

bail to accused/ petitioners Nasirul Abedin, Md. Abdul Sattar and Musstt. 

Nurjahan Begum. 
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In the result, bail petition stands rejected. 

Let the case diary be returned in seal cover. 

Accordingly, Misc(Crl) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


